HIGH QOILRT OF (llHATTISQiARH : BILASPUR

ENDORSEMENT

Endt. No. l 00D /Confdl./2017 Bilaspur, dated the 28 /08/2017
~ 1-8-2/2002 (Pt. IX) ' '

Copy of letter no. AV-24012/1/2017AAI dated 07.08.2017 of the
Director, Government of India, Ministry. of Civil Aviation, New Delhi is enclosed
herewith with a reqLIest that the concerned candidates who fulfil the eligible
qua]ificatidn for the post of Chairperson in the Airports Appellate Tribunal may

submit their application in the prescribed proforma so as to reach this Registry on or

before 08.09.2017, failing which it shall be presumed that none of them are willing
.. for the same. ‘

(GAUTAM CHOURADIA)

REGISTRAR GENERAL
Encl: As above
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No.AV-24012/18/201F-AAl
- Government of India
- Ministry of Civil Aviation
ek kkde -
‘B’ Block, Rajiv Gandhi Bhawan,
Safdarjung Airport, New Delhi — 110003.
; Dated, the 7" August, 2017-.

1. The Registrar General, Supreme Court of India, New Delhi.
2. The Registrar of all High Courts. - -
‘3. Chief Secretaries, State Governments/ Administrators of Union territories
4. Secretaries, All Central Ministries/Departments ‘ : :

M“ bject: - Filling up the post of Chairperson in the Airports Appellate

. Tribunal to adjudicate disputes arising due to eviction  of
A unauthorized occupants at airport premises and right of way and .
\' ' traffic moving on the National Highways and also for removal of

‘unauthorized occupation thereon.

% Sir/(Madam,

| am directed to state that the post of Chairperson in the . Airports
o : " Appellate Tribunal (AAT) under the Ministry of Civil Aviation has fallen vacant”
and applications from suitable persons are invited to fill up the above vacancy. -

2, The post of Chairperson, AAT carriejs a pay of Rs.2,50,000/- (fixed) and
other allowances and benefits as are admissible to a Central Government
Officer holding posts carrying the same pay. The qualification, method of

- appointment, salary & allowances and other conditions of service of the post are

- governed by-the relevant provisions of the “Tribunals, Appellate Tribunals and
‘Other Authorities (Qualifications, Experience and other Conditions of Service of
Members) Rules, 2017” as notified by the Ministry of Finance in accordance with
the provisions of the Finance Act, 2017. S

3. A formal Vacancy _Circm‘ar'conta’ining the relevant details of the post,
copies of the Relevant Act/Rules is attached herewith for ready reference.

4, It is requested that the names of eligible / recommended persons; who

can be relieved immediately for appointment to the above post on selection may

be forwarded, along with paiticulars of the candidates in the attached proforma,

CR: Dossier for last five years and vigilance clearance, latest by the 20"

September, 2017. . - _ ’
: _ ‘ Yours faithfully,

; f B
(Venkatramana Hegde)
- . Director
Tel: 24610366

Encl. As"above.‘ ‘
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*_Format of Application

Application for the post of Chairperson in the Airport Appellate Tribunal.

i. " | Name of the Applicant

i.. | Father's Name

i. | Date of Birth

iv. | Age as on 01.10.2017

v. | Address for communication

vi. | Telephone No.
i) Landline with STD Code -
ii) Mobile No. ’

vii. | E-mail Address

1 viii. | Educational/Professional
Qualification -

ix. | Experience

x. | Full employment record in |:
chronological order I |

L 58

Declaration:

" The Information furnished above is true and correct to the best of my
knowledge and belief. ' ‘ ‘

(Signature of Applicant).
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In terms of In terms of the provisions the Airports Authority of India Act,”
1994, as amended form time to time, the Central Government, by notification in
the official Gazette, had established the Airports Appellate Tribunal with effect
from 25" March, 2010. | S ~

2. = The provisions of part XIV of Chapter VI of the Finance Act, 2017 came
into force with effect from 26" May, 2017 as notified by the Ministry of Finance
vide gazette notification $.0. 1696(E) dated 26.05.2017. Part XIV of Chapter VI
of the Finance ‘Act, 2017 provides for the merger of Tribunals and other
Authorities. Vide Section-166 and 167 of the Act, The Airports' Authority of india
Act, 1994 and The.Control of National Highways (Land and Traffic) Act, 2002
have been amended thereby merging the erstwhile National Highways Tribunal
under the control of National Highways (Land and Traffic) Act, 2002 with the |
Airports Appeliate Tribunal (AAT) under the Airports Authority of India Act, 1994.

3. The Ministry -of Finance have also notified the Tribunals, Appellate
Tribunals and Other Authorities (Qualifications, Experience and other Conditions
of Service of Members) Rules, 2017 ‘as per Section 184 of the Act, vide
G.S.R.514(E) dated 01.06.2017. SR : '

4. The Tribunal consists of a Chairperson who- will adjudicate disputes
arising out of eviction of unauthorized occupants at airport premises and
right of way and traffic moving on the National Highways and also for
removal of unauthorized occupation thereon. '

5. The post of Chairperson, AAT carries a pay of Rs.2,50,000/- (fixed) and:
other allowances and benefits as are admissible to a Central Government
Officer. holding .posts’ carrying the same pay. The qualification for appointment,
method of recruitment, term of+office, * ete” “of "Chairperson, AAT has been
prescribed at SI.No.10 of the Schedule to the said Rules, as under:

i) A person shall not be eligible for appointment as Chairperson, unless
he — T o : i
- (a) is, orhas been, or is qualified to be, a judge of a High Court; or
- (b) is a person of ability, integrity and standing, and having special
knowledge of, and professional experience of not less than twenty-
five years in economics, business, commerce, law, finance,
.. accountancy, management industry, public affairs, administration
or any other matter which in the opinion .of the Central
- Government, is useful to the Appellate Tribunal.
i) The term of office is three years. -
i) Maximum age for holding office is sixty-two years. -

6. Particulars of the candidates fulfilling the above conditions, who can be
relieved immediately on selection, may be recommended and forwarded; in the
attached proforma, along with CR dossier and Vigilance Clearance latest by 20"
September, 2017 to Shri P.J. Thomas, Under Secretary, Ministry of Civil
Aviation, ‘B' Block, Rajiv Gandhi Bhawan, Safdarjung Airport, New Delhi -
110003. Ministries/Departments of Central/State Governments, Union Territory
Administrations may. also recommend suitable candidates serving in the
PSUs/Corporations etc. ‘ : »

7. This vacancy circular, appl’icétion form are also placed on this Ministry’s
website: www.civilaviation:gov.in for easy accessibility. -

*kdkhk
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Separate paging is given to this Part in order that it may be filed a5 a separate compilation.

MINISTRY OF LAW AND JUSTICE
i (Leglslatwe Department) :

New Delhi, the 31st March 2017/Chaitra 10, 1939 (Saka)

The following Act of Parliament received the assent of the President on the
31st March, 2017 and is hereby published for general information:—

THE FINANCE ACT, 2017

No. 7 or 2017
& [31sr March 2017.]

¥

An Actto give effect to the financial proposals of the Central Government for
the financial year 2017-2018.

BE it enacted by Parhament in the Sixty-eighth Year of the Republic of India as
follows:—
CHAP’I“ERI
o . v PkELM&ARY o »
o 1(1) Thls Act may be called the Finance Act, ‘2017. \ Short fitle

. : and
(2) Save as otherwise provided in this Act, sections 2 to 88 shall come into force onthe - commencement.

1stday of April, 2017.
CHAPTERTI
RATES OF INCOME-TAX

2. (I) Subject to the provisions of sub-sections (2) and (3), for the assessment year Income-tax.
commencing on the st day of April, 2017, income-tax shall be charged at the rates specified
in Part I of the First Schedule and such tax shall be increased by a surcharge, for the purposes
of the Union, calculated in each case in the manner provided therein.

\;1 —
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45 of 1860.

13 of 2003. -

166. In the Airports Authority of India Act, 1994,— .

THE GAZETTE OF INDIAEXTRAORDINARY
(P for section 23, the following section shall be substifuted, namely:—
S "23Thesalary and éﬂdwan’ce‘s“payable to gnd the Other terms and  Terms and
conditions of service of the Special Director (Appeals) shall be such as may be conditions of
preseribed.”; oy i o e e e aorvice of
e L A B ' geaal
() sections 24, 25 and 26 shall be omitted: Director
BEL o i e s ety S e e ’ L T ST {Appeals).
(h) for section 27, the following section shall be substituted, namely:-— S
"27. (.Iﬂ)vrfrhg‘ Central Government shall provide the office of the Special Staff of .
Director (Appeals) with such officers and employees as it may deem fit.. f)*;::g‘or
@ The‘, officers an‘dt emp}gyces of the office of _fhé Special Director  (Appeals).

* (Appeals) shall discharge their functions under the general supéﬁntenglence of
the Special Director (Appeals). o o
(3) The salaties and allowances and other ';erm's‘ and conditions of Se(viqe
of the officers and employees of the office of the Special Director (Appeals) shall
be such as may be prescribed.”; .

(?) sections 29, 30 and 31 shall be omitted;
“()insection 32,— o

(¥) for the words and brackets "Appellate Tribunal or the Special Director
‘(Appedls), as the case may be", at both the places where they occur, the words
“and ‘brackets "Special Director ‘('A'ppe'als)‘" shall be substituted:

o o (#yin sub—scction:'(l), for the words and brackets "Appellate Tribunal or
the Special Director (Appeals)", the words and brackets "Special Director
(Appeals)" shall be substituted; P

(k) for section 33, the following section sh?ll be substituted, namely:—

"33. The Adjudicating Authority, Competent Authority and the Special
Director (Appeals) and other officers and employees of the Special Director
(Appeals) shall be deemed to be public servants within the meaning of section 21
of the Indian Penal Code.”; =~ ~ h

(3 in section 46, in sub-section (2),— |
() in clause (o), for the words and brackets "Chairperson and other
. Members of the Appellate Tribunal and the Special Director (Appeals)”, the
 words and brackets "Special Director (Appeals)" shall be substituted;
. (ii) m clause (f), for the words and brackets "Appellate Tribunal and the

office of the Special Director (Appeals)”, the words and brackets "office of the
" Special Directbr_(Appeal‘s)" shall be substituted. ' ' '

F—AMENDMENTS TO THEAIRPORTS AUTHORITY OF INDIAACT, 1994 AND THE

CONTROL OF NATIONAL}H[GLH WAYS( LAJYDAND TRAF. FIC)ACT; 2002.

words, brackets and ﬁgures ‘fand the Control of N ational Highways (Land and Traffic)
Act, 2002" shall be inserted: '

(b} after section 287, the folldﬁxihg section shall be,‘in‘se'rted, namely:—

"28JA. Notwith standin g anyfhing contained in this Act, the qualifications,
appointment; term.of office, salaries and allowances, resignation, removal and
the other terms and conditions of service of the. Chairperson of the Tribunal

—5—

Officers and
employees,
etc., to be
public
servant.

Amendment

RS E L R Lo of Aet 55 of
(@) in section 28-1, in sub-section (/), after the words "under this Act", the

1994,

Qualifications,
terms and
conditions of
service of
Chairperson.
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appomted after the commencement of Part XIV of Chapter V"l of the Finance
' Act 2017 shall be governed by the provrsrons of sectron 184 of that Act:

Provided that the Chau-person appomted before the commencement of
Part XIV of Chapter VI of the Finance Act; 2017, shall continue to be governed
by the provisions of this Act and the rules made thereunder as if the provrsrons
of section 184 of the Finance Act, 2017 had not ¢come into force " ‘

Amendment . © 167, In the Control of National Hrghways (Land and' Trafﬁc) Act 2002 —
of Act 13 of =

2003. o (a) in sectlon 2, for clause (1 ) the followmg clause shall be substltuted namely —_—

(1 ) "Trlbunal" ‘means the Alrport Appellate Trlbunal referred to in
* sub section (1) of section 5;';

) in Chapter II for the headmg, the followrng headmg shall be substituted,
namely e

"I—I[GHWAYS ADMINISTRATION AND TRIBUNALS, ETC.‘";
{(¢) in section 5, '

(i) for sub-section (I), the followmg sub-section: shall be substltuted
namely — :

"(1 ) The Arrport Appellate Trrbunal estabhshed under section 28-1

of the Arrports Authorlty of India Act, 1994 shall, .on. and from the
commencement of Part XTV of Chapter VI of the Finance Act 2017, be the

+ Tribunal for the purposes ‘of this'Act and the said Tribunal shall exercise ~

the Junsdrctron, powers and authorrty conferred on’it by or under this
Act.";

< (ifyin sab: section 2, for the' words; brackets and ﬁgure "shall also specrfy i

- in the: notlﬁcatron referred to-in sub-section, (D", the:words "shall specrfy, by
' notrﬁcatlon in the Official Gazette!, shall. be substltuted i

" (d) sections 6,7, 8,9, 10,11, 12 and 13 shallbeormtted 7 o
" (e) for section 44, the followmg sectton shall be substrtuted namely —-_

Officers of - . "44,The officer orofficers constrtutmg the Hrghways Administration and
Highways 7 any other ofﬁcer authorrsed by suct »%dmrnrstratron under, this Act, shall be
Administration Cd d h tl : t\;: i

o be public v eémed, when ac ng or. purportmg to 4c in ;pw
servant. of this Act; to be public servants w1th1n the meanmg of sectron 21 of the Indian

«Penal-Code.:"; i i omd win o
" Hin sectlon 45, for the yvords the Presldmg Ofﬁcer of the Trrbunal or any other

officer of the Central Government or an officer or employee of the Tnbuna " the words

any other offlcer of the Central Govemment" shall’“be substrtuted
(@i m sectron 50, in sub-section (2), clauses (b) (c) (d) and (&) shall be omrtted

G—AMENDMENTS TOTHETELECOM REGULATORYA UTHORIT Y OF INDIA
ACT 1997 THE INFORMAT[ON TECHNOLOGY ACT 2000AND THE ATRPORTS
' ECONOMIC REGULATORY AUT. HORITY OF INDIA ACT 2008

Amendment ' 168. In the Telecom Regulatory Authorrty of Indra Act, 1997 — »
of Act 24 of ’
1997. (a) in sectron 14 after clause (b), the followrng clause shall be mserted namely e

' (c) exercise Jurrsdrctron, powers and authorrty conferred on—

(i) the’ Appcllate Tribunal under the Information Technology
- Act, 2000; and

—6—

pu ,suance of any of the provisions "

55 of 1994,

45 of 1860.

21 of 2000.
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THE EIGHTH SCHEDULE
[See sections 183 and 184]

S.No.

“Tribunal/ Agipellate Tribunal/Board/Authority

. Acts

(1)

()

&)

)

10.

1L

Income-Tax Appellate Tribunal

Industrial Tribunal constituted by the Central Government.

-

Customs, Excise and Service Tax Appellate Tribunal

Appellate Tribunal.

Central Administrative Tribunal
Railway Claims Tribunal i

Securities Appellate Tribunal

© Debts Recové@ Tribunal

Debts Recovery Appellate Tribunal

Airport Appellate Tribunal -

Telecom Disputes Settlement and Appellate Tribunal

Appel‘laté Board

* National Company Law Appeliate Tribunal

The Industrial Disputes

SAct, 1947.(14 of 1947)

The Income -Tax Act, 1961
(43 0f 1961)

The Cﬁstoms Act, 1962
(520f1962) .

The ’Smugglers and
Foreign Exchange
Manipulators ( Forfeiture
of Property) Act, 1976
(130f 1976)

The Administrative
Tribunals Act, 1985
(130f 1985)

The Railway Claims
Tribunal Act, 1987
(54 0f 1987)

The Securities and
Exchange Board of India
Act, 1992 ( 15 of 1992)

The Recovery of Debts
due to Banks and
Financial Institutions

Act, 1993 (51 of 1993)

The Recovery of Debts
due to Banks and
Financial Institutions
Act, 1993 (51 0of 1993)

The Airport Authority
of India Act, 1994
(55 of 1994)

. The Telecom Regulatory.

Authority of India
Act, 1997 (24 of 1997)

The Trade Marks
Act, 1999 (47 of 1999)

The Companies

Act, 2013 (180of 2013)
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(h 2) (3)
14 Authority for Advance Ruling The Income Tax
Act, 1961 (430 1961)
5.+ Film Certification Appellate Tribunal "~ The Cinematograph
‘ ' ‘ 7 - Act, 1952 (37 0f 1952)
16+~ National Consumer Disputes Redressal Commissi(}n«‘ Thé;Conéumer L
’ o Protection Act, 1986
S 0T (680t 1980) .
17 Appeliate Tribunal for Electricity " The Electricity Act, 2003
D . (360f2003)
18 Armed Forces Tribunal "~ The Armed Forces
. o _Act, 2007 (55 of 2007)
19. National Green Tribunal " The National Green
: * Tribunal Act, 2010
w19 6f2010).
[
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[ParTIl—Sic. 1]

THENINTHSCHEDULE
[See sectipn _,18'5]“ 4 ’

- SLNo.

O

Tribunal/ Appellate Tribunal under the
Acts

Tribunal/

Appellate Tribunal/
Authority o exercise
the jurisdiction under
the Acts.

(2)

3

B

The Employees Provident Fund Appellate Tribunal under the Employees Prowdent
Funds and stcellaneoub Provisions Act, 1952,

Thé Copyright Board under the Copyright Act, 1957,

The Railway Rates Tribunal under the Railways Act:1989.

* The Appeliate Tribunal for Foreign Exchange under the Foreign Exchange’

Management Act, 1999.

The Ncmonal Highways Tribunal under the Control of Nauonal H whwayq (Land
and [mﬁtc) Act, 200’7 '

(A) The (,ybfn Appeﬂatc Trlbunal under the Infoa raatign Technology Act, 2000.
(B) The Airports Economic Reg,ulatoly Authority Appellate Tribunal under thc,

Airports Economic Re"ulatory Authorlty of India Ad 2008,

The Competition Appellate Tribunal under the Competition Act, 2002. -

.. The Industria} Tribunal -

constituted by the
Central Government
under the Industrial

- Disputes Act, 1947.

The InteHectual
Property Appellate
Board under the

Trade Marks Act, 1999,

The Railway Claims
Tribunal under the
Railway Claims Tribunal
Act, 1987.

“The Appellate Tribusal

under the Smugglers
and Foreign Exchange
Manipulators

‘(Forfeiture of Property)

Act, 1976,

The Airport Appellate
Tribunal under the
Airport Authority. of
IndiaAct, 1994.

The Telécoﬁl,Disptxtcé

Settlement and Appellate
Tribunal under the
Telecom Regulatory
Authority of India

Act, 1997.

The National Company

- Law Apﬁé’lhte Tribunal |
__under the Compame@
,‘;'Act 2013."

DR. G NARAYANA RAJU,
Secretary 1‘() the Govt. of India.

UPLOADFD BY THE GENERAL MANAGER. GOVERNMENT OF INDIA PRESS, MINTO ROAD; NF‘W DELHI-110002
AND PUBl ISHH) BY THE CONTROLLER OF PUBLICATIONS, DELHI- 1100'54

GMGIPMRND—5741GI—31-03-2017.

_q-

Digitally signed by
MANOJ KUMAR
Date: 2017.04.01
09:49:23 +05'30

MANO
KUMAR
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MINISTRY OF FINANCE
(Department of Revenue)
NOTIFICATION
 New-Delhi, the 1st June; 2017
‘G:S.R. 514(E) —In exercise of the powers conferred by section 184 of the Fmance Act ;2017 (7of 2017), the
Central ‘Government hereby makes the following rules, namely: -

1. Short tltle, commencement and- application —(1) These rules may be called the Tribunal, Appellate Tnbunal and
other Authorifies:(Qualifications; Experience and’ other Condﬂ;,ons of Sefvice of Members) Rules, 2017, - At

(2) They shall come into force on the date of their publrcatton in the Official Gazette.:

(3) These Tules shall apply to the Chairman, Vtce-Chatm'Ian, Chatrperson, Vtce— Charrperson ‘Président;’ Vtce— President,
Presiding "Officer, ‘ Accountant Member, Administrative Member, Judicial Member, Expert Member, ‘Law Member,
Revenue Member, Technical Member, Member of the Tribunal, Appellate Tribunal or, as the case may be, Authonty as
specified in-.colummn (2) of the Eighth Schedule of the Finance Act, 2017 (7 of 2017).

‘. 2. Definitions.—In these rules, unless the context otherwise requires, = 1.0,

{a) “Act” means an Act speclﬁed in column (3) of the Eighth Schedule of the Fmance Act, 2017(7 of 2017);

(b “Accountant Member”, “Administrative Member”, “Judicial Member”, "Expert Member”, “Law Member”,
“Revenue Member” or “Technical Member" means the Accountant Member, Administrative Member, Judicial.
Member, Expert Member, Law Member, Revenue Member or Technical Member of the Tribunal, Appellate
- Tribunal or, as the case may be, Authority appointed under the corresponding provisions of the Act;

(c) “Appellate Tribunal”, “Authority” or “Trrbunal” has the same meaning as assigned to it in the corresponding
provrsrons of the Act; :

(d) "Charrman" or “Chalrperson” or “Presrdent” means the Charrman Charrperson or President of the Tribunal,
Appellate Tribunal or, as: the case may be;, Authortty appomted under the correspondmg provisions of the Act;

~ (¢) "Member" means the Accountant Member " Administrative Member Judrcral Member Expert Member, Law
Member Revenue Member or Technical Member and includes the Chairman, Vice-Chairman, Chairperson, Vice-
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his office at-any time:

Chairperson, Presiding Officer of the Security Appellate Tribunal, President or, as the case may be, Vice- =
- President; : ‘ ' )

© (f)- “Presiding Officer’” means the Presiding Officer of the Security Appellate Tribunal appointed under section 15L
of the Securities and Exchange Board of India Act,1992 -(15 of 1992), Presiding Officer of the Debt Recovery -
Tribunal appointed under sub-section (1) of section 4 of the Recovery of Debts due to Banks and Financial
Institutions Act, 1993 (51 of 1993) and Presiding Officer-of the Industrial Tribunal appointed by the Central
Government under sub-section (1) of section 7A of the Industrial Disputes Act, 1947 (14 of 1947); '

() “Search-cum-Selection Committee” means the Search-cum-Selection Commities referred to in rule 4;-
(h)" “Vice-Chairman” or “Vice- Chairperson’” or “Vice-PréEidqnt” means. the Vice-Chairman, the Vice-Chairperson
" or Vice-President of the Tribunal,-Appellate Tribunal or, as the case may be, Authority;

(i) words and expressions used herein and not defined but defined in the Act shall have the same meanings respectively
assigned to them in the respective Acts. : : S ,

3. ‘Qualifications for appointment of Member—The qualification for appointment of the Chairman, Chairperson,
" President, Vice-Chairman, Vice- Chairperson, Vice- Presidént, Presiding Officer, Accountant Member, Administrative

Member, Judicial Member, Expert Member, Law Member, Revenue Member, Technical Member or Member of the
Tribunal; Appellate Tribunal or, as the case may be, Authority shall be such as specified in column {(3) of the Schedule
annexed to these rules. : C o : ;

'4, Method of recruitment—(1) The Chairman, Chairperson, President, Vice-Chairman, Vice- Chairperson, Vice-

President, Presiding Officer, Accountant Member, Administrative Member, Judicial Member, Expert- Member, Law
Member, Revenue Member, Technical Member or Member of the Tribunal, Appellate Tribunal or, as the case may be,
Authority shall be appointed by the Central Government on the recommendation of a Search-cum-Selection Committee
specified in column (4) of the said Schedule in respect of the Tribunal, Appellate Tribunal or, as the case may be,
Authority specified in column (2) of the said Schedule. ' :

(2) The Secretary to the Govémment of India in the Ministfy or Department under which the Tribunal, Appellate Tribunal
or, as the case may be, Authority is constituted or established shall be the convener of the Search-cum -Selection
Committee. :

(3) The Search-cum-Selection Committee shall determine its proceduré for making its recommendation.

" (4) No appointment of Chairman, Chéir,peifsqn,"Prgsidéntj'\/ii;é'—(ﬁhairinan, Vice: Chairperson, Vice- President, Presiding

Officer, Accountant Member, Administrative Member,’ Judicial Member, Expert Member, Law Member, Revenue
Member, Technical Member or Member of the Tribunal, Appellate Tribunal or Authorities shall be invalid merely by
reason of any vacancy or absence in the Search-cum-Selection Commiittee: , :

(5) Nothing in this rule shall apply to the appointment of Chairman, Chairperson, President, Vice-Chairman, Vice-
Chairperson, Vice- President, Presiding Officer, Accountant Member, Administrative Member, Judicial Member, Expert

. Member, Law:Member, Revenue-Member; Technical Member. or, Member of the Tribunal, Appeliate Tribunal or, as the

case may be, Authority functioning as such immediately before the commencement of these rules. .

5. Medical fitness.—No person shall be appointed as the Chairman, Chairperson, President, Vice-Chairman, Vice-
Chairperson, Vice- President, Presiding Officer, Accountant Member, Administrative Member, J udicial Member, Expert
Member, Law Member, Revenue:Member, Technical. Member or Member of the Tribunal, Appellate Tribunal or
Authority, or a case may be unless he is declared medically fit by an authority specified by the Central Government in this

-: "behalf. S

6. Resignation by a Member.—A Member may, by writing under his hand addressed to the Central Government, resign

Provided that the' Member shall; unless he is perm‘itted by the Central Government to relinquish office sooner, contifiue
to hold office until the expiry of three months from the date of receipt of such notice or until a person duly appointed as a’
successor enters upon his office or until the expiry of his term of office, whichever is the earliest. o

by it in this behalf, remove from office any Megmber, who—

7. Removal of Member from, ofﬁcg.%Th_e Central Government may, on the recomimendation of a Committee constituted

(a) has been adjudged as an insolvent; or

{b) has been éonvicted of an-offence Which, in the opinion of the Central Government, involves moral turpitﬁde; or
() has become physicall‘):/ of mentally iricapable Ec‘>f acting as such; Member; or |

(d) has acquired such financial or other interest as is likely to affect prejudicially his functions as ;a Member; or

(¢) has so abused his position as to render his continuance in office prejudicial to the public interest:

e
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" Provided that where a Member is proposed to be removed on any' ground specified in clauses (b) to (e), the Member ?i_“:,i::‘ L
shall be informed ofithe charges against him and given an opportunity of being heard in respect of those charges l X

_ " Provided furthergthat the Charrperson or member of the National Company Appellate Tribunal shall be removed from
: ofﬁce in consultatron wrth the Chref Justice of India:

8. Proeedure for rnqulry of mlsbehavror or mcapacrty of the Member.—

(1) Ifa written complaint is received by the Central Government allegrng any deﬁnrte charge of ‘misbehavior or

. incapacity. to. perform the functions of the office-in respect of a Chairman, Vice-Chairman, Chairperson, Vice-Chairperson,

~ President, Vice-President, Presiding Officer, Accountant Member, Administrative Member, Judicial Member; Expert

Member, Law Member, Revenue Member, Technical Member or Member, the Ministry or Department of the Government

of India under which the Tribihal; Appellate Tribunal o, as-the case may be, Authortty is constituted or established, shall
"'make a preliminary. scrutiny: of such complamt t . .

(2) If on preliminary scrutiny, the Ministry or Department of the Govemment of‘ Indra under whrch the Tribunal Appellate
-+ Tribunal or; as the case may be, . Authority is constituted or established, is of the opinion that there are reasonable grounds
for making an inquiry into the truth of. any misbehavior or incapacity of a Charrman, Vrce-Charrman, Charrperson, Vice-
_Chairperson, President, Vice-President, Presrdmg .Officer, Accountant. Member, ‘Administrative Member, Judicial
.. Member, Expert Member, Law Member, Revenue Member, Technical Member or Member it shall make a refer ce to
the Committee constrtute& under rule 7 to conduct the inquiry.

- (3) The Committee shall oomplete the inquiry within such time or such further time as may be specrﬁed by the Central
Government.:- Five . .

(4) After the conclusron of the inquiry, the Committee shall submit its report to-the Central Government statmg therein its
:ﬁndmgs and the’ reasons theref‘or on’ each of the charges separately wrth such observatrons on.the whole case'as it may
“think fit. v :

. (3) The Committee shall not be bound by the procedure laid down by the Code of Civil Procedure 1908 k&) of 1908) but
“shall'be gulded by ‘the pnncrples ‘of natural ]ustrce and shall have power to regulate 1ts own procedure, including the ﬁxmg ‘
" of date, place and time of its inquity.” Mt : G i :

9. Term of office of Member —=Save as otherwise provrded in these rules, the Chairman, Charrperson Presrdent Vice-
Chairman, Vice- Charrperson Vice President,” Presrdmg Officer, Accountant Member, Administrative. Member, Judicial
Member, Expert Member, Law Member, Revenue Member, Techrncal Mempber or, as the case may be, Member shall hold

" (a) the Charrman, Charrperson, Presrdent o . 'eeurrty Appellate: Trrbunal ‘the” Central

Vme-Chalrman V

o Charrperson of another Debts Recovery Appellate Trtbun to ofﬁcrate as’ Charrperson andhin case: of a. casu ,vacancy in

* the office’ of the Presiding Officer of the Debts Recovery: Tribunal; the ‘Chairperson of the:Debts-Recovery :Appellate

Tribunal shall have power to appomt the Presrdmg Ofﬁcer of another Debts Recovery Appellate Tribunal t ;orfﬁcrate as
Presiding Officer. = .

- 11. Salary and allowances —(l) Chatrman Charrperson or Presrdent of the Trrbunal Appellate Tiribunal or, as the :
%5 case may be, Authority or the Presid g.Officer of the Security Appellate Tribunal shall be paid a salary of Rs. 2,50;000
e(ﬁxed) and:other allowances and beneﬁts as are admrssrble to a Central Government officer holdmg posts carrymg the
same pay. :

(2) The Vice-Chairman, Vrce-Charrperson Vrce-Presrdent Accountant Member Admrmstratrve Member, Judreral
Member, Expert Member, Law Member, Revenue Member, Techmcal Membér or, as the case may be, Member shall be
paid a salary of Rs.2,25,000 and shall be entrtléd to draw allowances as are. admrssrble toa Govemment of India Officer
holdmg Group'A' post carrymg the same pay. ' : b B T

C(3)A Presrdmg Offider of the Débt Recovery Tribunal or a Presrdmg Officer of'the Industrral Tnbunal constrtuted by the
Central Government shall be paid a salary of Rs.1,44,200 — 2, 18,200 and shall be ent1tled to_draw allowances as are
admtssrble toa Government of India ofﬂcer holdmg Group A" post carrying the same pay.

(4) In case of a person appomted as the Charrman Chairperson, Pre51dent, Vice- Charrman Vice- Charrperson Vice
President, Presiding Officer, Accountant -Member,” Administrative Member, Judicial Member, Expert Member, Law
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Member,Revenue Member, Technical Member or Member as the case may: ‘be, is'in recerpt of any pensron, the. pay of
such person shall be reduced by the gross: amount of pensron drawn by him.

12, Pensnon, Gratmty and Provident Fund —{1) In case of a servmg Judge of the Supreme Court, a High Court or a

serving Judicial Member of the Tribunal or a member of the Indian Legal Service or a member of an organised Service
: appomted to the post of the Chairperson, Chairman, President or Presiding Officer of the Security Appellate Tribunal , the
service rendered in the Tribunal; Appellate Tribimal or; as the case may be, Authority shall count for pensron to be’ drawn
in accordance with the rules of the service:to which he belongs and he shall be governed by the provisions of the General

- Provrdent Fund (Central Services) Rules 1960 and the Contrrbutron Pension:System.

{2)- In all other cases; the:Accountant Member; Administrative: Member, Judicial Member; Expert Member, Law Member,

~‘Revenue: Member, Technical Member or Member shall be governed by the provrsrons of the Contrrbutory Provldent Fund
: (Indra) Rules, 1962 and the Contrrbutlon Pension System

‘ the case may be, Authorlty

13 Leave ——(1) The Charrman, Charrperson Presrdent Vice- Charrman, Vrce— Charrperson, Vlce Presrdent Accountant
Member, “Administrative Member, Judicial Member, Expert Member, Law Member, Revenue Member, Techmcal
Member, Presiding Officer or a Member shall be entitled to thirty days of earned Leave for every year of service. . o

(2) Casual Leave not exceeding eight days may be granted to the Chairman, Chairperson, President, Vrce-Charrman

" Vice-Chairperson, Vice President, Accountant Member, Administrative Member, Judicial Member, Expert Member Law

Member, Revenue Member or Technical Member, Presiding Ofﬁcer ora Member in a calendar year.

(3) The payment of leave salary durmg leave shall be governed by rule 40°of the Central Civil Servrces (Leave) Rules,
1972, .

4 The Chalrman, Chairperson,’ Président, Vrce-Charrman, Vree-Charrperson, Vice Presrdent, Presrdmg Ofﬁcer,
Accountant Member, Administrative Member, Judicial Member, Expert Member, Law Member, Revenue Member,
Technical Member or Member shall be entitled to encashment of leave in respect of the earned Leave standing to his
credit, subject to the condition that maximum leave encashment, including the amount recerved at the time of retirement
from previous servrce shall not m any case exceed the prescrrbed limit under the Central Civil Servrce ( Leave) Rules,

972

(a) for the- Vlce-Charrman Vlce Charrperson Vlce-PreSIdent Presrdmg Ofﬁcer of the Debts Recovery Trlbunal and
Industrial Tribunal, Accountant Member, Administrative Member, Judicial Member, Expert Member, Law Member,
Revenue Member, Technical Member or Member shall be'Chaifman, Chairperson or as the case may be, President; and

“{b) for the Chalrman, ‘Chairperson,-Presiding Officer of Security Appellate Tnbunal or President, shall be the Central
Government; who shall also be sanctioning authority for Accountant Member, Administrative Member, Judicial Member,
Expert Member or Member in case of absence of Chairman, Charrperson, Presiding Officer of Security Appellate Tribunal
or President. . : :

(2) The Central Government shall be the sanctlomng authority; for forergn travel to: the Chairman Chairperson, President
Vice-Chairmati, Vice-Chairperson, - Vice-President; - Accoun fant - Member, - Adminigtrative Member .l udicial Member,
Expett Member, Technical Member, Presrdmg Officerora Member

15. House rent allowance——The Charrman, Chairperson, Presrdent Vrce-Charrman, Vrce— Charrperson, Vice Presrdent
Presiding Officer, Accountant Member, Administrativée Member, Judicial Member, Expert Member; Technical Member or
Mémber shall be entitled to -house tent allowance at the same rate as are admrssrble to ‘Group ‘A’ Off' cer of the
Government of India of a correspondmg status. s ; »

~16.Transport allowance.—«The Chairman, Chairperson, President, Vice-Chairman, Vice-Chairperson, Vice-President, -
Accountant Member, Administrative Member, Judicial Member, Expert Member, Technical Member, Presiding Officer or
Member shall be entitled to the facility of staff car for journeys for official and private purposes in accordance with the
facilities-as-are admissible'to: Group AL Ofﬁcer of the Govemment of Indla of a correspondmg status as per the provrsrons
ofStaﬁ‘CarRules ‘ A e L R RN ey :

17. Declaration of Fmancral and other Interests —¥The Chairman, ChalrperSOn, President, Vice—Chairmah, Vice-
Chairperson,; Vice:President, Accountant Member, Administrative Member,. Judicial Member, Expert Member, Technical
Member, Presiding: Officer or Member shall before entermg upon his ofﬁce, declare hrs assets, and his liabilities and
financial and other interests. ¢ v ~

18. Other conditions of service. —{l) The terms and condltlons of service of a Chairman, Chairperson, Presrdent Vice-
Charrman, Vice~ Chairperson, Vice- President, Accountant Member, Admmlstratwe Member, Judicial Member, Expert

. Member, Technical Member, Presiding Officer or Member with respect to which no express provision has been made in
 these rules, shall be such as are admrssrble to a Group ‘A’ Ofﬁcer of the Govemment of India of a correspondmg status.
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